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The applicant has filed the application sesking
the relief for regularisstion of his servicss as they have
put in ten years service, It is sald that the screening of
the epplicant is under procsés as would sppear from ARNEXUCS
A1, A=C and A=4, The gpplicant vida Ghsse annexures Wers
informad and called for screaning test on diffsrent dates
but hig screening test was hever heid, The lsarned counsel
for the applicent has urged that the grisvances of the
gpplicant would be redressed if a cfi._rectic:n iz issued to

the respondsnts to complete the ascrasning proceadinge.

raying considered these facts and circumstarces of

the casa and teking imto account snnexures A-1  A=3 and A4
filed by the applicant, the respondents are dirgcted to

complate the reqularisation proceedings of the applicant

after having finalised the screaning process as per extant rulss.
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